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nals Act XII1 of 1985 wes filec anm ﬁ;E-1BEE

thﬂ orcer of punlshment dated 7.7./1883 passaﬁ hy Ehiﬁf ﬁji;:ffi
el foicer,- hurth Eastern Hailway. Bnrakhpuy rstinin@
P-p-pl-icant from service canpulﬁnrlly and the aﬁd&r passad uy

the General fanager, Nerth Eastern Railway, Gurakhﬁur'rejemtfng-

the eppeal dated 24.5.1884,

Pl The Applicastiocn, prima-facie, is barred by time. i 3

The Applicant’'s contention is that he had filed 'a Tewision

dated 15.10.18BS5 addressed to Cereral Fenager, Nerth Eastern

i ' failway Gorskhpur which was rejectec by order cated 13.6.15986

and, therefore, the pppllcmtlcﬁ vas within time. The &lleged

wac filed after a lapse of dtnut 1? nmnths. 1t was

d;ii ' _ revision

adoresset toc the E&nsrallﬁznag&r who was appellate authority

only. The revision did not'lie to the Genexral Fah&ger. There

.iEIElED g limitation provicec uncer R.25 of the Reiluay . Sex-

7 | vants bisﬁipliw& and preal Rules, 19E8. Therefn;e, the.rgﬁult
.f. . is that the alleged revision fileo by the Applicant cn 15.10.85 "

end ecuressed ¢ the General WManager mannmt. be treateai~as

f.”‘“iﬁiﬁn in thE EYE of law, EmnBEQUently it has to hEﬁhélﬂj.¢ﬁffd



as _nﬁcasﬁar'y party.
nmﬁ~301ﬁd&r of necessary party

L.

proceecings. It woulo ‘ab-péar that t‘he mtzm ' _

inquiry officer wes to the effect that fﬁn
missed from service but the discxﬁlxnary aug“T;
& Jdenient view, only

retirement sc that the Applicant "-may' not be

of celay.
5. The Applicstion is ocismissed withogut any orces @S

ccst

MEMBER (A’

Dateﬂ“?,3v1EED
kkb




